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the 14th January, 1994, publishing the 
Bureau of Indian Standards (Recruitment 
to Administration, Finance and other 
Posts) Amendments Regulations, 1994, 
under section 39 of the Bureau of Indian 
Standards Act, 1986, [Placed in Library. 
See No. LT-5866/94] 

THE CODE OF  CRIMINAL   PROCE-

DURE (AMENDMENT) BILL,   1994 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED): Madam, I move for 
leave to introduce a Bill further to 
amend the Code of Criminal Procedure, 
1973.  

The  question  was put and the  motion 

was adoptea 

SHRI P .M. SAYEED: Madam, i 

introduce  the Bill. 

THE INSTITUTES OF TECHNOLO-

GY (AMENDMENT) BILL, 1994 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (KUMARI SELJA): 
Madam, I move for leave to introduce a Bill 
further to amend the Institutes of Technology  
Act,  196. 

The question wais put and the motion was  
adopted. 

KUMARI SELIA: Madam. I introduce the   

Bill. 

THE DR. B. R, AMBEDKAR UNI-

VERSITY BILL,  1994. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT    (KUMARI    SEUA): 
Madam, I move for leave to introduce a Bill 
to establish and incorporate si teaching and 
residential University in the State of Uttar 
Pradesh and to provide for matters connectsd 
therewith or incidental thereto 

The   question   was  proposed. 

THE DEPUTY CHAIRMAN; Malavi«-yaji 
wants to say something... {Interruptions) 

May I have silence in the House?... 
(Interruptions) We are still at the stage of 
introduction of the Bill. Are you objecting to 
the introduction of tht Bill, Sikander Bakhtji? 

SHRI SATYA PRAKASH MALA-VIYA 
(Uttar Pradesh): I am not objecting to it, 
Madam. I am submitting. 

THE DEPUTY CHAIRMAN: I am asking 

Sikander Bakhtji, 
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SHRI P. UPENDRA (Andhra Pra-desh): 
You can place an amendment. 

SHRI SATYA PRAKASH MALA-VIYA: 
I have already given it. 

THE DEPUTY CHAIRMAN: The sug-
gestion of Satya Prakash Malaviyaji is .,. 
(Interruptions) 

Please.  Could you not keep qiriet for 
a minute? Let me say what the suggestion of 
the Member is. He feels that "Babasaheb" 
should be added. 

Are you going to bring an amendment 
now, or will you consider it? 

KUMARI SELJA: Madam, I will consider 
it. 

THE DEPUTY CHAIRMAN: Okay. The 

question is; 

That leave be granted to introduce    

Bill to establish and incorporate a 
teaching and residential University in the 
State of Uttar Pradesh and to provide for 
matters connected therewith or 
incidental thereto. 

The  nrnxion was   adopted. 

KUMARI SELJA: Madam, I introduce the 

Bill. 

REFERENCE    REPORTED POSTPON- 

MENT  OF    REPORTED     POSTPON- 

MENT OF TEST FLIGHT PRITHVI 
*Not   recorded 

 


